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Record of Proceedings

These petitions were called out for virtual hearing.

2. During the hearing, the learned counsel for the Petitioner circulated note of
arguments and made detailed oral submissions in these matters. At the request of
the learned counsel, the Commission permitted the Petitioner to upload the note of

arguments.
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3. The learned counsels appearing for the Respondents, BRPL, BYPL prayed
for adjournment of the hearing with request to permit the Respondents to make
their submissions on the next date of hearing, as the arguing counsel was in a
part heard matter before the Hon’ble Supreme Court. The request was allowed
by the Commission.

4. The Petitioner is directed to furnish the following additional information, on or
before 11.4.2022 after serving copy to the Respondents:

In Petition No. 287/GT/2020

(i) Form-8 in softcopy (MS Excel) and computation of WAROI as claimed in
the petition for verification;

(i) Stage-wise expenditure indicating the quantum of Ash generated/
transported, Revenue from sale;

(i) Methodology for calculation of water charges;
(iv) Details of tax refund and sharing allocations breakup with beneficiaries.

In Petition No. 427/GT/2020

(i) Stage-wise expenditure indicating the quantum of Ash generated/
transported, Revenue from sale of ash;

(i) Methodology for calculation of water charges.

5. The Respondents shall file their replies by 18.4.2022, after serving copy to
the Petitioner, who may file its rejoinder/response, if any, by 25.4.2022.
Pleadings shall be completed by the parties within the due dates mentioned
and no extension of time shall be granted

6. Petition is part heard. The Respondents shall commence their submissions
during the next date of hearing for which separate notice will be issued to the

parties.
By order of the Commission
Sd/-
(B. Sreekumar)
Joint Chief (Law)
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